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HIGH CQURT OF HIMACHAL PRADESH AT SHIMLA
) e No. HHC/4201/74- . Dated 19th April, 1974,

NOTIFICATION

The Hon'ble the Chief Justice, High Court of Himachal

Pradesh with the prior approval of the Governor, Himachal

shall be constituted as follow:-

(1) The CGhief Justice.
(11) Advocate General,
(111) Two members of the High Court Bar
nominated by the Chief Justice,

3

1 Pradesh, is pleased to make the following Rules in regard
i to the publication of Himaéhal Pradesh Series of the Indian
:%E ‘Law Reports; ‘

b 1, There shall be a Council of Law Reporting, which

&

The Chief Justice may, in his discretion, enlarge the
E:rsonnel of the Council in any manner whenever
considers il expedient to do so.

2, Except for the ex~officio members of the Council the
remaining members shall hold office for a period
of three years, ’

el e

# 3. There shall be an Editor for the Himachal Pradesh

' Series of the Indian Law Reports, who shall be
appointed by the Chief Justice on the recommendation
of the Council of Law Reporting,

4, The appointment of Editor shall be for a period not
exceeding five years at a time,

Se The Editor shall work under the supervision of the
Council of Law Reporting,

5. The Editor will'be-assisted by one or more Reporters,

as may appear to the Chief Justice to be necessary,
The appointment of a Reporter or Reporters, as in the
case of the Editor will be made by the Chief Justice
on the recommendation of the Council of Law Reporting,
The tems in regard to the salary and scale of the
Editor and the Reporters, will be determined by the
Governor in consultation with the Chief Justice,

e The responsibility for all arrangements in connection
with the printing publication and distribution of
the Himachal Pradesh Series of the Indian Law Reports
shall vest with the Governor of Himachal Pradesh,

8. The Law Reporting Council may make its own rules of
business which snall be subject to the approval of
the Chief Justice,

KELARISHWAR
REGISTRAR,



HIGH COU-T OF HIMACHAL PRADESH, G-TILA,
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Mo JHHC/Adnn, 2(57) /72-1 Datad l4th day of July, 1967,

In sup:=rcassicr of tha rules in Trejard ioc
the publication of *imachal Predesn Seriass of &he
gndian Law Reports as publishad in Rajpatra, 4Y,P. deted
llay 4, 1®74 and as amended vide H.r.High Court Notification
No. HHC/Admn.22( 14} /32— dated November 18, 1982, the *X&
Hon'ble the Chief Justica, High Court of Himachal Pradesh
in exercise of the powers ve$tad in him under Article

’

229 of the Constitution is pleased to make the followiﬁf

rules;
Le ThaseI ules shall be called ™igh Court of
Himachal Pradesh (Council of Law Reporting)
Rul=s ’ 1997 “o
2, These Rul2s shall come into force with
immediate effect, .
3. There shall be a Council of Law Reporting
- which shell be constitutad as follows:;-
i The Chiet Justice, . -
ii The Advoczte General,
iii The membars of Editorial Committee nominated

by the Chiaf Justice in consultation with
the Advocate General,
iv) The Zditcr of the Journal,
v) The Registrar of th2 Eigh Court or such other
officer as may e nominated by the Chief
Justice, shall be the Sacretary of the GCouncil,

Note: The membars of the Editorial Committee shall
he selzcted from the members of the High Court
Bar,. They shall function as hcnorary officials,

4, The members of the Editorial Committee shall
hold offica ﬂgr a perlod of five yeers,
:—‘:‘; . 4.";’:‘ .3' 1 : o ., -
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contd,,.P/2,
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De There shall r2 an Editor for the Himachal Fradesh
" S~ries of the Indian Law Reperts, who shall he
appointad by the Chief Justiose in consultaticn
with the Advocate General,

4

be- The appointmant of the Edi tor shall b2 for
~ 2 paeriod not exceeding five years at s time,
7 e The Zditor -h2!l work under the dirsct supervisicn

of the Chiesf Justice and report directly to the
Chiaf Justice in any manner relating to his
functions,

8(a) The Editer w«ill bhe assistad’by an Assistant Editor
appointed by the Chief Justice in consultation
wi th the Advocate General,

(b) The terms of eppointment in regard to salary etc,,
of the Editcr and the Assistant EBEditor will be
determined by tha Chief Justice wi th the approval
of the Governcr of the State,

9. The responsibhility for all arrangements in
connection with the printing, publication and
distributior of the Himachal Pradesh Sarias of
the Indian ._awv Reports shall vest with tns Goverror
of Himachal Predesh,

10,  The Law Rerorting Council mey make its own rules
of business which shall e subject to the
approval of the Chief Justice,

11, - Notwithsterding the superseséion of the earlier
rules on th~ swubject anything done or any action

taken thereurder shall be deemed to hLave bean dorna
under these rules,

BY ORDZR

(M.R, VERMA)
REGISTRAR

Zndst. Nol HHC/Admn,2(37)/72-I Dated 14,7.1997

Copy forwardad tc:-

1. The Chief Sacretery to the Government of H,P,, Shirla,
2e The Advocate General, H,P. Shimla, for informatior, '
3. The Chairman, Bar Council of H.P., Shimla,

v

contd,...P/3,
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The Prasidan:,”igh Court Par Association,5himla
The Sp2cisl rrivate Secrestary to Hon'kla tna

Chiel "Justic:,

£11 the AdZl, Ragistrers/Daputy Rajistrirs/
hssistent 3631s,rcrsﬂwarrlg~a Counsol 5/
Secrateriss/Joart Sacrateries/pPrivate S:cratiriss,
Readars/Superintendants /Chiaf Librerien of

this Rzjistrv. :

‘raer/Registrar(V)/Distt. & Sessicns

The Zditor, I...R. (H.P.Sariss), High Coury,
Shimle.

The Controllar,Prirting & Statlonary, Sovt. of
H.P.Shimla-5, for publication in the Rejpetra
(extra—ordin:ry), F2 1s also raquastad to sand

a copy of th: Gazett=z containing publication, to
this Registry, at the carlioast,

Guard file,

3 -
e~
K.C.N¥1)
Distrlct R Sa2ssicons Juu
) (Rules)



HIGH COURT CF HIMACPAL PRATDESH, SHIMLA,

No. HHC/Acmn, 2(.37) /721 ’ Dateds 21,7.1997.,

Y

In partial mﬁdification 6f th2 notification No,
HHC/AAmn, 2( 37) /7 2-1 . éétod 14 th July, 1997,'the Hon'ble
'the Chief Justice, Hi§h Court of Himachal Pradesh in
esxercise of the péwers vest=ad in hi@ under'grticl?

220, of the Constitution is pleascd to make- the follgwing
am:ndments in The ﬁigh Court of Himachal Prééesh

(Council of Law R=porting) Rules, 1997:~ -

la ‘ Thase rules chall be called “High Court of
" Himachal Prad-sh (Council of Law Reporting)
(Ist amendment) Rules, 1997,

1

2, . . These rul-&¢ shall come into force with
immeciate effect,

3a In the main body of notification in the £ifth
- and sgixth lin~¢ after thes words and figures
"dated November 18, 1932" and before the words
"the Hon'ble the Chief Justice" the words &
figures "and High Court of H,P,Notification Mo,
HHC/ILR (H,P,Scoriss) Rules/74 dated 28th
November, 1994" will be insertsg,

L.

BY OI'DER OF HON'BLE THE
CHEILF JU-TICE,

(MR, Verma )

; RECISTRAR

Endst, No. HHC/Admn, 2( 37) /721 Dated: ,21,7.1997,

Copy forwar<~@ +to:- \

1. ‘The Chi=f Secretery to the Government of H,R,
Shimla,

2e The Advocete Genergl, H,P, Shimla, for
information, .. ; .

3e Th= Chairwan, Bar Council of H.P,y Shicla,

4, ' The President, High Court Bar Associstinn, Shimla,

C‘-’UTHI(‘% vepse
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The Special-Privete Secrmtcry to Hon'ble the
-Chi. £ Justice,

6, all the Acdl, Reqxstrar51D°Duty Registrarsg
Agsistant Rﬂmistrare/Marriane Counsallor/
Secretari esfCourt’ Soantarias/Private Segrc o i/
Readers/Syperintent Pntﬁ/CHiof Librarian af
Regis=tyy,

T . PAs to. Rogis trar/Remlctrer (V)/rnctrlct and
SﬁQSLOns Judge (Rules), ,

8, The Editor I.L.R (H,P,Series), ﬁigh Caurt,
‘ Shimwia, " .

9, . ° The Controller, Printing & Stationary, Govty 0¥
H,P,Shinmla~5, for publication in the Rajpatra
(estra-or dinary), He is alsgo reguested to ¢.ndé
a copy of the Gazette containing publication.
to this Registry, at the earliest,

10, ° Guard file, y

District esgions Judcs,
) _



R

'No, HHC/I.L.R.Rules,1974:

Dated 8th Oct.,2002.

'NOTIFICATION.

. - : Y - s - j 3 T .
. In exerCise of the .powers, wvested 'under

Anticle 229

of the Const1tut1on of India, the Chief

Juatica qf the High Court of Himachal Pradesh, makes

tﬁ& £ollewinq &mendment fiﬁ the rules in regard to

pubiication of H P. Serzes of the Indian Law Rapotts

.28 published tn Ra;patra H. P.,.dated May 4,1974.

{;,TShorfAritle::‘

. Commencement :

“These. rules shall be cailed

" The Publication of Himachal
,ngradesh Seresfof the Indian
:7“Law' Reports(an ‘ Ambndmeht)

‘Rules 2002 Co . :
Thei -shaif'“comé into force,
wiﬁﬁ'immediaga effect.

*

Fouk,



.

Amendment:- 1. Rule 1{iii) cf "The
~ Publication of Himachal
Pradesh Series of the Indian
Law Reports as published in
Razjpatra, H.P., dated May 4,
1974”7, shall be substituted
by the following:

(iii) - “The Presigent of the
High Cocurt Bar plus
two members nominated

by the - Chief
Justice”.
2. " Rule-3 of the rules ipid shall be

Substituted by the following:-

' "There shall be an Editor for
the H.P. ~ Series of the
Indian Law Reports, who shall
ba appointed by the Chief
Justice.

3. The Rules called " High Court of
Himachal Pradesh (Council of Law
Reporting), Rules,1997" as notified
vide nctification ~dated 14.7.1997
shall henceforth be Nonest.

BY ORDER.

_ (L.N.SHARMA)
DRI DISTRICT & SESSESIONS JUDGE

e IS { INSPECTION)
Contd/3,

L e W



HICH COURT OF HIMACHAL PRADESH AT SHIMLA.
jo.  HHC,/I.L.R.Rules,1974: Dated let Dec..2002.
NOTIFICATION.
in exercise of ths ’‘powers. vested under
article 229 of the Constitution eof India, the Chisf
Justice of tha High Court of Himachal Pradesh. makes

the

publication of

as publishe
amended “ro

Short Title:-

following

amendment in the rules in reard to
H.P. Series of tha Indian Law >»ports
3 in Rajpatra H.P., dated May 4,1%:4, as
m time to time:-~
These rules shall be =alled
“The Publication of ¥ machal
Pradach Series of the “Indian
Law Reports (3rd Amendment)
Fules 2002, s S oGl b
v ““hey shall come int. force
Gih immediate effect. N
1. Ruie 3(A} shall be added
aftér axisting Rule~3 : I "The
'Qublzcatiog of ‘Himachal
?radash Series of the -ndlan
“Law R;ﬁérts”as ‘publis 24 ‘in
Fejpatra, H.P.. dated ~ay §.
19747, as amended frc- time
tc time as under: .
.3

':: o Ak “'ﬁ

!
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